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. Learned counsel Mr.M.“handa for
the applicant. The applicant has
retired from Railway service on -
30-4-1994., The respondents have not
paid the gratuity and other payments

| mentioned in the application till dat

Tn this application the applicant
prays for payment of gratuity and. oth
amounts alongwith 18% interest.
Perused the application. Heard
Mr.Chanda.‘Application is admitted.
Issue notice on the respondents. Wxix
Written statement within 6 weeks.
List on 22-4-96 for written state-
ment and further order. o :
Mr.B.Mehta learned counsel is pre-
sent on behalf of Railway counsel ’
Mr.B.K.Sharma. .
. Liberty to the respondents to pay

.the amounts as prayed for, if admissi

ble, pending disposal of this cases

-

b

Member
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Written statement has not been submitted.
As requested by learned counsel Mr S.Sarma for
’\
the respondents list on 10.6.96 %%qﬁ W !

S%%wabuav45 éLJ:5 4LAJZ;/ anF*4—
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§ : Mﬁg

Mr.M.Chanda for the applicants

Mr.B.K.Sharma for the respondents.

Counter has not been submitted., At the
request of Mr.B.K.Sharma adjourned to
10-7=96 for counter and further order.

M br(A)}

Member(J)

None present, Hritten statement
has not been submitted,

List on 24.7.96 for written
statement and further orders. “'

Member

K
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0.A. No. 27 of 1996 rd B
" #24.7.96 Mr. M.Chanda present for the applicant
Written. statement has not been
) submitted '. List 'fbr iwritten statement. and

further order on .20.8.96.

by~

Member

P I |

Learned‘counsel Mre.lMeChanda for the

applicant. Learned counsel Mr.S.Sarma fc

"Jysﬁ&Q S L o Mr.B.KeSharma prays for time to submit

written statemente.

Or!”‘_
'lm |
118.9.96
7@+WL»~4{*,Q§ﬂ’~L“} b
o o ke
8=10~96

Im

List for written statement and fur-
ther order on 18-9=96.

&

Member

Learned counsel Mr M. Chanda
fo the applicant. None' for the respondents.

Written statement has not been submitted.

List for written statement and

further orders on 8.10.96.

Member
-

Learned counsel Mr.M.Chanda foi

the applicant. None for the respondent:
Written statement has not been submitte

List for written statemegxt,‘and

further order on 18-11-96.

Member
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18.11.96 None prsent.
Written statenm
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0.A. 27 of 199

List for writ
orders on 4.12.1996.

trd
ar;é)n

-

2.1.97 None pre

been submitted.

List for
orders'on 23.1.97.

27 -
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On the

appear_ing’ on behal

further extension
no written stateme
proceed wikkmmg i
statement.

trd

time to file writt

List on 1

ent has not been submited.

ten statement and further

Meméér

‘ | |
nedcounsel Mr,. .M. Chanda=for.

4.12.96 Lear
2 the applicant. No written statement
o "ha$ been submitted. | |
oot O List; for writtenl' statem:entu and
o . T further orders on 2.1.1997.
Mem®er
ik

sent. Written'stateﬁent has n

i o
written statement and furt!

M;éé

|- _
prayer of Mr. B.K.Sharma,
f of the respondents 2 weeks

en statement‘is granted. No

lof time will be granted.If

nt is filed the case will

1 the absende of ‘written

¥

4.2.1997.
! |

ViFe—Chairman
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13-3-97 ) ,
y N ot QL’JVJ San v ad - 28.2.97 Ad journed to 14.3.1997.
o~ ﬁﬁ-)’PC"\r.t’(—ﬂ* """".NG" '
42, |
' . Vice-Chairm:
2w/ Ny pg
$1b w2,
Yz‘,% : 14.3.97 _ Mr. B.K.Sharma, learned Railway
' counsel prays for further extension of time to
file written statement. From the Order sheets
it ‘is seen that several adjournments have been
granted for filing of writtenstatement. I am no
o ' inclined to grant- any further extension of
- | » time.
' : '+ Let the casse be listed for hearing
- | on 2.5.1997. ,
‘ ~ : - Vice-Chairman

o | Co

h o,,e/za/wg - 2=5=97 Mr.M.KeChoudhury learned counsel
AN . - .appearing on behalf of the respondent.
M ‘prays for 2 weeks time for adjournmen

. as needs some more instructionse.
/@W/ ’ ' ’ List for hearing on 16=5-97,

(\\ ' - O\‘ . 1'6.5.97. ‘ Left over. List on 27.6.97 _
| ol L~ o for hearing. -
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N |
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27.6.97 Learned counsel for the parties bray

~ . ' '
Je %r OLJ / . § . for adjournment on the ground that Mr M.

T e € At Lt e . . F -
A K Ne ~ [ &’2 Chanda's. mother is semousU 11] and the
| ’L?AAN f szb \ ~ name of Mr B/JK. Sharma, learned Railway
Q/S jm M" ‘ th Counsel, has not been shown in the cause

- list. |

" List on 8.8.97 for heafing..
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o 31.10.97 On behalf of Mr M. Chanda, mention

has been made that Mr Chanda is unable to
attend court 1t§>day because of his persoral

RS - /44
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difficulty. List ‘the case on 28.11.97.
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12-12-97  Case is adjourned till 19-12-97

P @/,/Wl o | ) . BY ORDER
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O.A. 27/96 - g
1‘2~‘12é97 Case is adjourned till 19=12=97,

BY ORDER

I ~ (9’2 5} %/% N A s BY,

,24.'4.'98_"'“! 7 Dyo weeks time allowed on th

prayer of Mr K.KSar@houdhenynedlearne
Addl. C.G.S.C. for filing of writte
statement. List it on 8.5.98.

e
,‘-ﬁﬂ

' : v Vice-Chairma

' On the prayer of the learned

QM  24.4.98
Akwﬁi' ‘ counsel for the parties this case is

o KNE jﬂ:i//"/wt&  adjourned till 1.5.98.
| 1573 IR ~
y /N5 - | _ | %
) o : ' Vice-Chairman
AH) nkm
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| A Py oD
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5 : 26=6=98 In spite of repeated adjournments,
"\L; | | | @ the respondents have not filed written
statement. The case will proceed witho
written statement on behalf of the
- respondentse.
List it on 20-11-98-for hearing.
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0.A. No. 27 of 1996 7 s
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On‘ the -prayer of Mr. ‘§.Sérma,
on behalf 6£@Mr; B.K.Sharma, lgarned
Railway Couﬁ%@%t case is adﬁoufﬁéé’
£i11 18.12.1998.. "o o

Fix on 18.12.1998. ‘ LT

Vice~Chairman

.

On the prayer of Mr.M.Chanda, learn

gounsel for the applicant case is adjour
ned to 8-1-99 for hearinge.

Vice~Chairman

Heard Mr M. Chanda, learned céuﬁsei

for the applicant. There is ne
representation on behalf of the Railways.
Hearing conc¢luded. Judgment delivered i
open court, kept in séparéte sheets. The

application 1is disposed of. No order a

to costs.
Y L

Vice~Chairma
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UNTRAL ADMINISTRATIVE WRIBUNAL
GUUAHATT BENCH :::CUWARATI-S.
O0.AwNo. 27 of 1996

_ . 8.1.1999
DA’.‘L‘.:; OF D!:CISION'.O..D"G'QFOQ....QQ

il_ghei Motilal Ghosh o —. (FETITIONER(S)

Mr M. Chanda . _ADVOCATE TOR “HE

.

TPETITIONLR(S)

VLIR3US

Union of India and others

7 M MOFTC, i WOCACT IE AT DU ISR N TN AL SRS CTUT 36 3 SR T LT et RIEI TR, W.WUIIe ATLIN e

RESPONDENT(S)

5.t e wes o weTe. o

Mr B.K. Sharma, Railway Counsel.

rs mun ... MR JUSTICE D.N. BARUAH,.VICE—CHAIRMAN
TEL HON'BLE
1. Whether Reporters of local papers may bec allowed to
see tine Judgment 7 ‘
2. To be referred to the Reporter or not ?

3+ Whether their Lordships wish to see the fair copy
. of the judgment ?

4., wWhether the Judgment is to be circulated to the ether
Benches ?

Judgment delivered by Hon'ble *~ 'Vice-Chairman

Y



IN THE CENTRAL ADMINISTRATIVE_TRIBUNAL
GUWAHATI BENCH

Original Application No.27 of 1996
Date of decision: This the 8th day of"January 1999

The Hon'ble Mr Justice D.N. Baruah,'Vice—Chairman

Shri Motilal Ghosh,

Retired Electrical Chargeman/A,

C/o Upendra Lal Nath,

Railway Quarter No.120/A,

B.G. Colony, Guwahati. ) «+....Applicant

By Advocate Mr M. Chanda.

- versus -

1. The Union of India, represented by the
General Manager,
N.F. Railway, Maligaon,
Guwahati.
2. The Chief Personnel Officer,
N.F. Railay, Maligaon,
Guwahati. ... Respondents

BARUAH.J. (Vv.C.)

This application has been filed by the applicant

seeking certain directions.

2. | The applicant,vat the material time, was an employee
under the N.F. vRailway. He was working as Electrical
Chargeman/A. Hé‘ attaine the age of superannuation on
30.4.1994. The contention of the applicant is that his DCRG
has not yet been paid in spite of repeated demands. Hence

the present application.

3. I have heard Mr'M. Chanda, learned counsel for the
applicant.' There 1is no representation on behalf of the
Railway Ad@inistration. Mr Chanda submits that during the
pendency of this application an amount of Rs.38,347/- had
beenrpaid to the applicant in the year 1996, i.e. after a

lapse of two years. According to Mr Chanda an amount of

xXe —
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Rs.5213/- is still left to be paid to the applicant and the
Railway Administration has not given any reason for
withholding>the said amount.. Therefore, according to Mr
Chanda, the applicant is entitled to the said amount with
interest. No written statement has been filed. The records
have also not been produced before this Tribunal..Mr Chanda
also déﬁbmits that an amount of Rs.392/- was deducted
without assigning any reason whatsoever; According to Mr
M.=Chanda" there is a clear averment made in para 6 of the
application~to the effect that the said amount of Rs.392/-
was illegally'realised. This fact has not been rebutted by
the respondents. Therefore, such deduction can be said to

be illegal. As nothing has been shown by the Railway

Administration, I am inclined to agree with the submission

"of Mr Chanda; It is also true that when an amount 1is

required to be paid, if vit is delayed then some
compensation by way of interest should also be paid for the
delay. 1In this connection reference may be made to a
decision of the Apex Court in R. Kapur -vs- Director of
Inspection (Painting and Publication), 1Income Tax and
another, reported in (1994) 6 Scc 589. Therefore, I am of
the opinion that the applicant is entitled to get interest
at the rate of 18% per annum. Mr Chanda also submits that
during the pendency of.this application before the Tribunal
a show cause notice was issued as to why an amount of
Rs.5200/- should not be recovered from the applicant. The
applicant duly submitted his reply. However, nothing has

been done by the respondents.

4. In view of the above I dispose of this application
with direction to the respondents to pay the balance amount
of Rs.5213/— to the applicant together with interest at the
rate of 18% per annum with a cost of Rs.100/- as early as
possible, at any rate within a period of two months from

the date of receipt of this order.

YLt

( D. N. BARUAH )
VICE-CHAIRMAN
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IN 'IHE CE\TTRAL AIMINISTRATIVE TRIBUNAL, GUWAHATT BENCH,
GUW2ZHATI.

An application under section 19 of ‘the °

Adninistrative Tribunal Act, 1985, - '

Oe Ae 27—-/953.

shri Motilsl Ghosh,

. . . ' :‘ ' eceesee &Qlicant.
=Versuse

Union of India & Orse

) - i e eseeee. Respondents.
: . o A A '
INDEX ,
Sl. amemre.  Particulars.’ Page.
‘ oo
e - ' Application. 1 -8,
2. - Veri £i catiom, ' 84
3. | ] . Hon'ble Tribunal's
Order dated 9 ~IL
4, 2 | ﬁepresentation |
'— Gated 28.J1495.. '3

L Ml KakGhg
O 1 [,
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1. Particulaes of thé spnlicant.

Shri Motilal & Ghosh,

Retiréd Electricai Chargeman/a,
C/0. Upa‘ldlf.‘é Lal Nath, .
Railway Quarter No. 125/1‘-»

B, G, Colony, P.Oe .Bam’.mimaidan.
Gauhati - 214

' i. Union of India,
Represented thmugh General Mar.iager,
N. F. Raileay, Maligaon,
Guwahati - 11,
R .cﬁief -Person'nel Officer,
.'N;F;‘Railway, Maligaon,.

Guwahati- ils -

3. Particulars for which this spplication is made,
This applicat‘ion is made ﬁor-immediat;.'e
payment, gratuity (.G R.G), Packing charge, and
oeT;A._ for 1991 for 67.15 hours a1 d also for payment
of interest axk at the rate of Rs, 18% on the totéi
amount of. gratuity (DCRG) dae to the applicant w.e.f-

1e5.94 to till the date of aCtchl payment.

4, Limltation. '

The applicant declares that the aopln.cant has
filed within the limikation as prescribed under section

21 of the Central Administrastive Tribunal Act, 1985,

5......'.

Mak al gm;@
| o4/ »/ 9k P



5. Jurisdiction,
The applicatt aeclares that the subject-matter of
the gpplication is within the jurisdiction of this

Hon'ble Tribunal.

6o Facts of the case,

le That ﬁ'xé epplicant is a citizee of India and as
.such he is mtitled.to.all the right and pzivilegés
‘ggaranteed by the Constitution of india. The agpplicant
retired from Railway & service We € £o 30.4.1994 as
mectric_'a.l Chargem& /2 from the Guwahati 0ffice under

the respondents No.l and 2,

2, -' Tha{:'éfter retirement from Railﬁay service w,e, £,
30,4094, the resgondguts have delgyed the payraen,t of
retirement dues of the agpplicant and’particul arly the
payment of provident fund, group insurance, leave salaly
pa.id to the appli‘bmt after long delay, although approached

the authorities on several occasions.

3¢ 'Th\at the gplicant begs to state that the
respondents have not §et been paia ﬁxe gratuity (De Co ReGe)
which is due.to the gpplicant éad the respondents ought
to have éaid thé same to the gpplicant immediately after

his retirement, Due to non receipt of payment of

retirement,ce.ceves

May Lal /g
, '@A/v/@lé



-retirement benefit, the applicént have suffered

financial hardship as well as mentally, Even leave
salary, provxdent fund, group msurance, also paid

after a 1ong del.ay.

3. That the applicant could not fix the date of

-:marxiage, of his daughter, due to non-reckipt of

gratuity and other ietiranent benefit, and now fgci‘ng
acute finagrcial har‘dship and aleo sustaining financial
ioss, if the retiremeat kenefit would have received

in due ta.me, the applicant also oouud have eamed

bank interest, but the respondents due to their
negligence, -have denied this opportunity to the
applicant, therefore respondents are liable for
payment of interest at 'the rate of 18%\w.e. £fo 1.5,94
till the aé:tual payment of retirement benefitsz, The
applicant is also entitled to receive 18% interest c;n
the total amount of DCRG. which i's du‘e to the agppiicant,
@s the same is not paid to the spplicant till filing of
this application before this Hon'ble Tribunal.

5.  That the applicant begs to state that he had
filed on original gpplication against establishment

oxrder No, 11 of 1993 as regard the alleged recovery

Of OVer.eceses.

S ONan Ll Glugh



of ever payme'xt\ and also with the prayer for a
‘direction to the respondents not to make recovery from
the spplicant, the said application was registered as
O.A. 56/93. However, this case was éisposed of with
the direction not to make any recovery and it is aiso

stéted in the sgid order that the application is
| p*z;e:nat*are. The said order was passed by the Tribunal
on S

A opy of the order dated passed by
the Hon'ble Tribunal in O, 2. NO, 56/93 ig annexed as

anexare - I, v

*

6  That the gpplicant begs to state that & anolint
of Rs. 3§2/- (Rupees three hundred ninetytwo) only was
recovered from the gpplicant from the pay of the
gpplicant for the mo_‘nth of Mareh (Q\Z without giving
any opportunity to the applicant. Therefore, this
amount of Rs., 392/~ is liable to be fefunded to the
applicant by the Respondents.

7o That the gratuity (BR DCRG amount which is due
to the éppli(;aiif on his retirement on superamuation
cannot be.delayed the psyment of the same without any

‘bona fide reason as per the existing Riy. rule,

BE iteeeees

?\&@H \al éhﬁiﬂ)

—



—

Be it stated that the gratuity (DCRG) camot be
withheld without Presidential order on pendency of

disciplinary proceeding, whereas in the instant case,

therevijs no any disciplinary proceeding pending against

the gpplicant. Therefore, non& payment of DCRG, is

highly illegal, atbitrary a‘ﬁd unfalr and the Respondents

- are liable to pay 18% interest on the amoﬁnt of DRG,
t11l the actual date of payment.

8. That the gpplicant sulmitted representation
dated 28.11.95 before the @1(P), N.F.Railway, Maligson
praying for immediate payment of gratuity money and

other retiremeént benefit but to no resuit.

A OOpy of representation dated 28.11,95 is

enciosed as Amexure- 2,

N

9.  That this gpplication is mad e bona fide and

for the cause of justice,

7.  Reliefs sought for,

L. ‘tthét: the respondents be directed for
immediate payment of gratuity money (DCRG)
dae to the gpplicant along with 18% interest
Woecfo 105.94 to till tl'.le date Of actual

payme'l t.

.2.....0...

Mak Lal C?"\ 19



3.

Sy

That the Respondents be directed to
pay package allowance due to the
applicant on superannuation.

That the Respondents be directed to
refund R, 392/~ which was illegally
deducted by the Resp8ndents from the
péy of the applicant for the month of

Cost of the case,

The above reliefs are prayed on the following

amongst other =

1.

2.

3.

-G ROUN YD S~

For that non-payment of grétuity without
any valid reason immediately after retirement
is illegal arbitrary and contrary to pension

ruleo

For that delay in payment of gratuity

(DCRG) lead to Extreme financial hardship

to the applicant.

For that recovery made from the pay and

allowance for the month of March 1993

without any opportunity to the applicant

4’.".0. L ]
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4, For that there is no disciplinary proceeding

-pending against the applicant,

L4

5.— For that ent:.tlement of DCRG, is a valuable right
eamed by the a;pplicant by kg virtue of his entire

Rallway service,

 6. For that payment of\DCRG, is delayed by the

Respondents without any fault of the applicant,

. 84 Ih‘tegim reliefs prayed for.

Daring the'pendency of‘ this application the

following interim reliefs be granted,
1) Respondents be directed to pay gratuity,

The above relief is prayed on. the gmund expl ained
in para 7 &bove,

9. Details of remedy exhausted :-

There is no soope of anp other remedy except the

application before this Hon'ble Tribunal,

30 Matter not pending in any court/Tribunal.

The applicant further declares that he had filed
O.A. No. 146/92 in this Tribunal and still pending

beﬁore this Tnbun al

ll.ooooo.

Mok Lal Ghah



11,  Particulars of Postasl Order.

TePeOe¢ NOo

Date o 3

Issued from

Péyable at

i2. Details of Index,

| an Index showing the particulars of documents
is enclosed.

13, List of Enclosures :-

As per Index,

VER CICATION,

I, shri Motilsl Ghosh, son of lste Jiban
Krishna Chosh, resideat of Bamuni Maidan, & hereby
‘declare that the statements made in paragraphs 1 to 13
are true to my :‘._ﬁowledge a1d I have not suppressed any
material facts. | |

ety ol @kc

Place ' Signature.

Date s ‘A | Gﬂ(/l[%.



Sri Matilal Ghosh )
S/o Late Jiban Krishna Ghosh,

Guwahati-21. «ses . Applicant

L S
’
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dENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

Original Application No. 56 of 1993.
Date of decision : This the Ist day of November, 1995,

The Hon'ble Justice Shri M.G.Chaudhari, Vice-Chairman.

—

Resident of Rly. Quarter No. 247/B,
Type-III, B.G.Colony,

Bamunimaidan,

P.0. & P.S. Bamunimaidan

By Advocate Mr. M.Chanda.

-versus-

1. Union of India, :
Represented through General Manager,
N.F.Railway, Maligaon, Guwahati.

2. Chief Personnel Officer,
N.F. Railway, Maligaon,
Guwahati. - «+s.....Respondents

By Advocate Mr. B.K.Sharma.

ORDER

CHAUDAHRI J. (v.C.)

2. " By Establishment Order No. 11 of 93 issued on
4.2.93 by the A P O the pay was however refixed in the

same scale i.e. Rs. 1400-2300 as follows :

The applicant who was working with the
N.F.Railway was.promoted as Master Craftsman in the scale
of Rs. 1400-2300 on 25.11.86. He has since retired oﬁ
30.9.94. The pay on promotion was fixed at Rs.1720 p.m. on
profroma basis with effect from 1.1.1984. He reached the

pay of Rs. 1800 by 20.11.1988.

.... Rs. 1850

S U
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Rs. 1850 on 20.11.88

Rs, 1900 on 1.11.89

Rs. 1950 on 1.11.90

Rs. 2000 on. 1.11.91

With addition of one annual increment and one notional

P

increment the pay as on 1.11.91 was raised to Rs. 2050.

As from 1.11.91 the fixation was done in the next higher
stage of scale of Rs.1600 to 2660 at
|
' Rs. 2100 on,1.11.91 and
Rs. 2150 onjl.11.92

The fixation upto 1.11.91 was done under FR 22 (a) and the

fixation in the higher stage from 1.11.91 was done under

FR 22 (C).

i
3. ! The order does not refer to any overpayment to

the aEplicant resulting .from the refixation of the pay.

Nor there is any mention of any recovery to be made from

him nér any fo]%w up order was issued proposing QﬁEZEESQQW
The forwarding note at the bottom of the order containg

follo&ing remarks @

(1y ......
(2) ......
(3) «.....

—

(4) -EC/... (Shri B.L.Akhtar, CS(II). The recov-

ery overpayment involved will be recovered

in easy instalment from the staff.

(5) Shri M.L.Ghose EC/A/TL/GHY through
| SEP/TL/GHY.
f (6) ..o..... ceee

Since: the order was passed in connection with the

refixation of pay of the applicant alone he believed from

the ‘forwarding “endorsement No. 4 quoted above that

recovery of gme,émountibasAlikély'to be made from him. He
/ ) ! \
LF LN o N .

...therefore
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therefore fileg, the instant O.A. on that apprehension
challenging the\correctness of the refixation.

4. Although the applicant has prayed that the

‘aforesaid establishment order be quashed ang the respondents

be directed not to make any recovery in terms thereof, it is
apparent that unless the amount intended to.be recpveregd on
account of overpayment arising from refixation,of thg pay

was intimated to him and he was called upon totpay o

. :.the
Same or recovery was directed the applicant had no cause of
) therefore - :

action to make grievance. The application(did not disclose

M A

any cause of action at the stage at which it was fileg. ' o'

)

It is needless to add that before taking ény.steps
for tecovery of any amount if proposed to be made hereafter
it will pe necessary t; éive prior notice to the applicant
in which event the épplicant,if aggrieved will be at liberty

to adopt such remedy as be’may be advised in accordance with

the lawbbut after exhausting departmental remedies.

5. The applicant hag also introduced the prayer that
the respondents be directed to fix his pay at Rs. 1800/~
with effect from 1.1.88 ang thereafter fixation benefit in
the cadre of Electrical Chargeman B be given to him. 1t
however appears that the applicant has been given that

benefit ang therefore Mr. Chanda does not press for the

Same,

In the result with the direction to the

to be made from the applicant on account of overpayment or
difference arising from fixation of ‘the pay under the
Establishment oOrder No. 11/93 Gateg 4.2.93 they shall give
hotice to the applicant to show Cause against that action
and after considering his explanation , if any, issue further

diféctjoﬁs‘; 3s may be called for. The O.A. is disposed of.

.L%%ﬂ;// -+..No

- ———— =
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No order as to costs.

The interim order vacated consistently with above

irections.

28 ~

Sd/~ VICE CHAIRMAN

CHURT OFFICER
TARIEC R AL
Contral Agministrstive T rihunal
g sonihe S
Guwahar Bendt, Guwahati-8
gt swady, wEe-d ‘ \)S\V




To .

The General Manager (P),
Ne F, Rly. Mal igaon,
Guwahati.

subs:- Pagyment of gratuity and other retirement
' benefit such as transfer allowance.

sir, o |
I have the honour to state that I retired from -

" Rallway Semce on 30.4.94 as €lectrical daargana‘x/'l'L/ﬂ-IY.
but unﬁortunately, £i1) date I haven‘t received any
'gratla:.ty ang othér ret;.remeat benefit except provisional
pénsion, k leave Salary ané oémmutation of pension but
 gratuity not paid to me till date due to the reason best
known to the department, I also not infomed as to why

my gratuity is withheld, Therefore, I p?raf that my gratuit
be paid withiﬁ 30 days, with 18% Interest per amnum, X
immediately. &n early action is solicited. I approached
the o&fice on several occasion for gratuity mohey, bﬁt

to no resulte Now, my ill health des not pemit to
approach the office again #1@ again, Please take
necessary action i:mnediat;ely. :

- Yours faithfully,

Dated : 28,31.95.. .88/~ Matilal Ghosh,

Sri Momilal Ghosh,
Ex, Electrical Chargeman/2/TL/GHY,

My Address - M.L. G‘lo<:h

C/Os Sri Upendra Lal Nath
Rly. Quarter No, 120/A,B. G, Colen
PeOo Bemunimeida'l.C'HY. 21, ./

J




